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CORAM el

onble Sh. A.B. Gurtli, fembed {4)

Honlble Sh. C.J. Roy, Member ()

1. Wwhether Reporters of local papers may be

allowed to see the judgement?

2. To be referred to the Reporters or not ?

JUDGEMWENT (Oral)

(belivered by Hon“ble Sh. A.B. Gorthi, Member(A)

The facts of all the aforesaid cases and the

questiongof law raised therein are common, Al] these

cases are to be disposed of after the decision of the
Full ‘Bench is . obtained in a similar Group of cases.
Qe’now find that the Full Bench vide a common
judgement ‘dated $5.82.93 decided the cases,the leading
case being that of Sh. -Ashok Mehta’and Others Vs,
Regional Prbvideht Fund Commissioners and Others. The
Full Bench in its judgement interalia, observed :
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f'cers promoted on the bas1s of
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(b) . Their inter-se seniority ‘has to be determined
on the basis of their total length of service
which will be reckoned: from the actual date

. . - of their promotion in aecordance with the

relevant recruitment rules. . '

Based on the aforesa1d Judgement of the Full

Bench, a Division Bench of the Tr1buna1 in 0A Nos.
1405/89, 1485/89, 1595/87, 1596/87, 1599/88 and TA No.

" 43/8? disposed of similar matters by judgement daied

24.2.93. ‘ ' ‘

The group -of cases 1isted before us are
similar to those referred jto “above. Accordingly,
similar to  the :di}ecfioné a1re§dy givéh by~ the
Dﬁ?ision Bench in some other éaseS? we dispose of this
group of abpiﬁcations with tﬁélf011owing directions : ~

(a) The een1or1ty Tist of ‘the app]1cants shall be

recasted. \f not a\read“done,1n pursuance‘af

CEE'S



(c)

(d)

ted to all peisons Tikely to be affected by
the same, inviting objections giving them
reasonable period of not less than one month \

for that purpose.

After considering the 6bjections received to

the provisional seniority 1ist, a final

‘~senjo§ity 1ist shall be prepared-and

published with utmost expedition and sirict]y
in accordance with the principles 1aid down

by the Full Bench;

In the Tight-of the final seniority list
prepared following the aforesaid directions,
a review of promotions shall be undertaken

with utmost expedition; .

Consequential monetary benefits flowing from
the review of promotion shall be restricted
to the period from the date of pronouncement

of the op1n1on of the Full Bench on S.~.94,

T'i'ii;a\f*t'l'ig;"k‘ﬁgard to the fatt that there was

k;;uncerta1n3ty in regard to the correct

There shall be no order as to costs.
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